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O R DER

- It is alleged by the applicant in this application that
the respondents did not comply with the judgment and order dated
8.5.1998 passed in OA 682/96 where certain direction was given on
the respondents to make payment of th‘é interest at the Rate of 127
per annum on the amount of DCRG money, commuted value of pension
etc. which were due to him on the date of retirement i.e., 1.2.1991
till the payment is made within four months from the date of
communication of this order. Otherwise it would carry interest at
the rate of 187 per annum. It is alleged by the ai)plicant -that the
respondents did not make payment of the said amount within four months
from the date of communication of the order. Therefo‘re, he is' entitled
to get 187 interest on that amount, but the respondents paid him
only 127 interest on that amount. We find that that cannot be thé
subject matter of review. It is the prima facie allegation of the |
non-compliance of the order of this Tribunal dated 8.5.1998'. 'péésed
in OA 682/96. So, ‘here the remedy lies in filing a contempt petition
instead of filing an MA. Therefore, the MA is dismissed and liberty
is 'given to the applicant to make an application for drawing up
contempt proceeding against the official respondents, if he thinks
it fit and proper. With this observation the application is disposed.
of,
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